B g CENTRAL ADMINISTRATIVE TRIBUNAL
ALLAHABAD BENGH, ALLAHABAD

Original Applicatien Ne.399 of 2002

Tuesday, this the 6th dyy eof February, 2003

i
| Hon'ble Mr, Justice R.RK,Trivedi, V.C,
| Hon'ble Maj. Gene K_-K,Srivastava, V.Cs

f L Pramod Singh Yadav,

Care of Srli M.P,Singh Yadav,
resident of 304 Faithful Gunj,
Cantt, Kanpur,

: 2 Anurag Bajpayee, Sen of late

Sri M.,B.Bajpayee, resident eof

b 5. Postal Officer Ceolony,
Nawab Gunj, Kanpur Nagar.

3e Kme, Alpana Khare,
daughter eof Sri A.K.Khare,
resident of 181/6 Juhi
Lal Comny, Kanpur .

4, Anurag Mishra, sen ef

Sri Arun Kumar Mishra,
resident ef 128/16-D,
Block Quidwai Nagar, Kanpur.

S vined Kumar senkar , f
Son of Sri Devi Charan Sonkar, |

resident of 109/144 Jawahar Nagar, lr
Kanpur, ee s Applicant,

(Bp Advecate : Shri Amit Saxena) ' i

Versus |

|
le Unien of India, r;
through Revenue Secretary, :
Ministry of Finance,
New Delhi,

26 Principal Chief Contreller eof Accounts,
Central Board of Direct Taxes,

Zonal Accounts Office 16/69 Aaykar Bhawan, l
Civil Lines, Kanpur. |

3. Princigal Chief Contreller ef Accounts,
Central Board of Direct Taxes, 9th Flewr,

Lek Naik Bhawan, Khan Market, New Delhi,
"R .RQSPORdQntS-

(By Advocate : Shri R.G Joshi)
Cﬂntd‘-_. sele
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QGRDER (ORAL)
By Hon'ble Mr. Justice R,R.K.Trivedi, V.C. 3

By this OA under Sectien 19 of the Administrative Tribuna.

At, 1985, 5 applicants have challenged the impugned erder dated
7+1142001, by which the services of the agpplicants were

terminated with effect from 7,11+2001,

2% It is not disputed that the applicants were appointed
as Acceuntants en adhec basis for a peried ef six mn‘l;.hs from
the date of their joinings The learned counsel fer the
applicant placed before us appointment letter Annexure-A-2

condition No,3 which reads as under j-

"At the expiry of six memths if the regular claimants .
are still net available, fresh appointment are te be
made for the same post.®

Llearned ceunsel has submitted that in view of the aforesaid

ause ©
conditien, the applicants im hSer iously apprehending that
S™Suwoll a w

respondents would W\fresh appoeintment by way of adhec
arrangemantfonce this OA is dismissed witheut any directien,

3. Considering the aferesald aspects, we dispose eof

this OA with a directien te respendent Ne,2 that if they

need fresh hands to discharge the duty ef Accountant, no W LCmE

o extcabf S0 “ﬁ:\hh'a’C ’ﬁavﬂcﬁ—
arrangement may be made on adhoc basisy .However, the

applicants will have no claim/ if the appoeintments are made

on regular basis, No order as te costs,

~

T .
Vice Chairman f




